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sQ 
io 	5 kf Mcu'r Rcic, 	 QO2 
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4e6boJ, 8-6002-I. 
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LJBJECT:— rorwardinc of copies of the Ordes p5ssd by 
the Central Admini6trative Tribunal,Baflyalore. 

—xxx— 	 - 

Please find enclosed herewith a copy Of the 

ORD.ER/STY  ORDER/INTER.Iil ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on .3Q_fl' 93 

DEPUTY REGI5TRR 
JUDICIAL BRNC-HES. 

gm* 



EflAi ALaNISTRATIVE TRIBUN1L 
BANGALORE BENCH 

O.A.No.561/93 & 988 to 993/93 

'IUESD.Y THIS THE THIRTIL'rH DAY OF NOVE4BER 1993 

Shri Justice P.K. Shyamasundar ... Vice-Chairman 

Shri V. Ramakrishnan ... Member [A] 

S. Shankar 
5/0 Selvaraj, 
Aged 27 years, 
do R.C.A. Cycle mart, 
Siddhartha Nagar, 
Jalahalli West, 
Bangalore-1 5. 

M. Krishnaswanty, 
S/o Muniyappa, P. 
Aged 29 years, 
No.27, 5th Main, 6th Cross, 
Mbedkar Nagar, 
Sriramapura, 
Bangalore.21. 

C. Sampath, 
S/o thinnaiah, 
Aged 28 years, 
No.2/B, lstcross, 
Binnypet, Bangalore.23. 

B.M. Suresh, 
S/o,  KH. Munninagappa, 
Aged 26 years, 
115/100, 12th B Main Road, 
6th Block, Raj aj inagar, 
Bangalore .10. 

5. P. Bhaskaran, 
S/o Perumal, 
Aged 29 years, 
564, Periyarnagar, 
Alagiri Street, 
Frazer Town, 
Banga lore .5 

mara Narayanaswamy, - 
5/0 Munlyappa, 
Aged 28 years, 
Immadthalli:, 
Whitefield Post, 
Bangalore.66. 

P.C.Ravikuarm, 
S /0 thandran, 
Aged 28 years, 
K.T.M.Sangam, 
Siddarthanagar, Jalahalli West, 
Bangalore .15 	 ... AMlicants 

[By Advocate Shri R.N. tshapande] 
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V. 	 JV 

The Officer a*nding, 	 S Headquarters Training Oxima1x3/u, 
Air Force, I3ançalore.6 

The Air Off ice Qtrnanding in thief, 
Headquarters Training Oiimand, 
HD(JJ?RrERS, ebba1, B&ngalore.24. 

The Joint Diretor of Personnel, 
[Civiliari] Air Headquarters, 
Ministry of defance, Vayu Bhavan, 
New Delhi .110 ChD1. 	 ... Respondents 

[By Advocate Shri C. Shanthappa 
AddJ. .Central Governnent Standing ODunsel) 

ORDER 

Shri Justice P.K. Stryamasundar f vjce... irman: 

1. Admit. Heard Ix)th sidE;.  In this application there are 

7 people seeking relief of alsorptjon as Ant.i Maleria Lashkar 

['AMIJ for short) in which post they had earliE?r worked on daily 

wagers. It is carnori ground that the work of a AML was available 

at intermittent intervals depending upon the availability of 

work. Even  then it is pointed out that the applicants had put 
in six nonths or iroz-e of active service as AMLs and they are 

entitled to be aLbsori)ed in reg'lar vacancies available or likely 

to arise in future. 

2. The issues raised herein are no longer res integra having 

been decided  lx)th by a Bench of this Tribunal in O.A.No.1 5 to 
21 /91 disposed off on 7.3.1991 and the other OA before the Madras 

Bench of the Tribunal in O.A..189 to 193/92 and 224/92 disposed 

off on 15.3.1993. In lx)th the cases the Bangaicre and Madras 

Benches of this Tribunal had directed consideration of the appli-

cants case therein for appoint:it regularly as and when vacancies 

arose in Group D posts and their claim should be accordingly 

considered. With such observa Lion the Tribunal had disposed 

off the abDve applications. Wa think it prer to foll.q the 
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j udgnents of the beriche'of this Tribunal and that of Madras Tribu-

nal and in terms thereto make an order directing the respondents 

to consider the cases of the applicants for absorption in vacan-

cies in Group D posts and absorb than as and when the vacancies 

arise in accordance with the prescribed procedure. With the 

observation as aforesaid this application stands disposed of f 

finally. 

3. Although the applicants have filed a cainDn petition they 

are directed to pay seperate court fee. The requirenent regarding 

pant of court fee is to be clied with within 2 weeks. 

If and when they are appointed the question of seniority shall 

-' 	 stnd regulated with such instructions as may obtain at that 

z 	 point of time. 

- 

GThJRN/ 

SECTIOW JFFCE 

uiAL AtM! TATIVE 

IOr. EE'CH 
LAMLUL 



Commercial Complex (BDP,) 
Indiranagar. 
Bangalore - 560 038 

Dated 4 

.l4SEp199 
PPLICTION NO () 	24 	 / 92 

-I 

W.P. 	NO(S)  

..plicant(s) Respondent ( 
Shri Nagabyraiah & 6 Ore V/s 	The Air Officer Commanding, Air Force 

Station, Jalahalli, Bangalore & 2 Ors 

To 

1. 	Shri Nagabyraish 7. 	Shri Hanumantharayeppe 

Sb. Shri Boraiah. S/o Shri Senjeevaieh 
No. 	479, 	9th Plain R/a KEB Lane 
Indiranager KEB Office, Doddaballapura 
West of Chord Road engalore District 
Bangalore, - 560 010 

Shri G.M. 	Bhektavetsalu 
2. 	Shri Krishnemurthy N. Advocate 

5/0 Shri Narasaiah NO. 	28, •Ra8  Snow Building 
No. 	5, 	Police Quarters 5eshdripurem 

let Block, Seshadripuram Bangalore - 560 020 
Bangalore - 560 020 

9. 	The Air Officer Commanding 

3. 	Shri A. Janakjrem Pir Force Station 
Jelehalli West 

4. 	Shri 3. Remamurthy Bangalore - 560.015 

5. 	Shri Venketeshe Murthy 10. 	The Air Officer Commanding-in-Chief 
Headquarters Trinining Command 

(Si Nos. 	3 to 5 - Indian Air Force 
Hebbal 

C/o RCA Cycle Mart Bangelore - 560 024 
No. 9, 	Jalahalli West 
Bangelore - 560 ois) 11. 	The, Joint Director of Pesonnel 

(Civilians) (JDPC) 
6. 	-Shri Narayanaswaey Air Headquarters 

$/o Shri'Doddamuniyeppa Vayu Bhaven 
No, 220/1, 	Bazar Street Cross 	New Delhi - 110 Dli 
Neelasandra 
Bangelore - 560 047 12. 	Shri M. Vesudeva Roo 

CentralCovt. StngCounsei 
High Court Building 
Bangaibre --560 001 

Subject : 	FORWARDING COPIES OF THE ORDER PASSED BY THE BENCH 

Please fini enclosed herewith a copy of tho 0RDER// 
WiWAAFAW passel by this Tribunal in the above said 
application (w) on 	4-9-92 

4 . 	 • DEPUTY REGISTRAR 
-••• 	 . 	., 	 . , 	(JuDICIIL) 



BEFORE THE crRAL ADMINI57MTM TRIBL 
BANGWRE BH : BANGALORE 

DATED THIS THE FCXJRTH DAY OF SM7DMER 1992 

Present 

Hori'ble ShriSyed Faziulla Razvi ... !ber (J) 

Hon 'ble Shri S. Gurusankarari ... ? -nber (A) 

APPLICATION NO. 24/1 992 

Nagabyraiah, 
Son of Boraiah, 
Aged about 29 years, 
residing at No.479, 
9th Main, Indirariagar, 
West of thord Road, 
Bangalore-1 0. 

Krishna Murthy, N 
Son of Narayartaiah, 
aged about 28 yeaers, 
1 St Block, Seshadripuraa 
Bangalore.20 

A. Janakiram, 
Sondfapau, 
Aged about 31 years, 
C/o RCA Cycle %brt, 
Jalahalli West, 
Bangalore .15. 

Narayanaswamy, 
Son of Doddanaiiiyappa, 
Aged about 29 years, 
No.220/1, Bazar Street Cross, 
Neelasan'5ra, 
Bangalore-47. 

Hananantharayappa, 
5/0 Sartjeevaiah, 
Aged about 27 years, 
residing at KEB Lane, 
KEB Off ice, 
DD±1ahal1ap.lra, 
Banga lore District. 

— 

I 

6. 	J. Paiaiiurthy, 
R. John, ç,N 	

ij.?i 	
28 years, 

' 	r 	at C/o 
r 
/ 	

R615. 

1rnart, 

pplicants 
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7. Venkatesha tirthy, 
Son of Chellaiàh, 

abo.it 27 years, 
C/o RCA Cycle Mart, 
Jalahalli West, 
Bangalore. 

(Shri C.N. 3haktavatalu •.. Aivocate) 
vs 

1 • 	The Air Officer Coiianding. 
Air Force Station, 
Jalahalli West, 
Bangalore. 

2. 	The Air Officer Comianing 
in-chief, 
Hearters 
Training Catinaad, 
Headquarters, Hebbal, 
Baagalore.560 024. 

	

3. 	The Joint Director of Persoiel, 
(Civilians), Air Heaquarter:;,' 
Ministry of Tfence, 
Vayu Bharan, 
New Delhi.110 011. 	 ... Respondents 

(Shri M. Vasuieva Rao ... Advocate) 

This application 'aviny coe up for hearing today, Hon'bie 

Shri Syei Faziulla Razv, 4e±er (J), na:1e the following: 

0 R ) E R 

	

1. 	The applicants /nc are sevet in nunber have filed this appli- 

cation under Section 19 of tte Aininistrative Tribunals Act, 

1985, seeking the following relifs; 

Quash the tex iination urler No.J7L/1 301 /2/PC dated 13th 
Decanber 1991 (.nexures C-i to C-7) and order reinstate.int 
of the applicants retrosctively from 13th DeceLnber 1991 
with continuity of service back salary and all other conse-
quential benefits; 

Direct the respondents to absorb the applicants against 
Group D posts as per Or&r No.MjHQ/2061 3/464/r-iI dated 
15.12.89(Annexure E) passc1 by the 3rd. respondent with all 
consequential benefits. 

C. Award costs a'd grant such other relief/s as this Hon'ble 
Tribunal deans it fit to grant in the facts and circunstances 
of this case. 
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Qnsequent upon the sponsoring of their nas by the ELnploy-

4nent Exchange for appointment as Anti Malaria Lascar in the estab- 

lishaent of the first respondent on daily wages, the applicants 

appeared for interview by selection pursuant to the letters at 

Annexures A-i to A-7 and they caine to be selected for such appoma-

trneat and appointnent orders as per Annexures B-i to B-7 ca.ne 

to be issued by which they were appointed as casual workers (Anti 

Malaria Lascar Seasonal) with effect froa 18.6.1991 on daily 

wages of Rs.37.75 ps. with the condition that their services 

will be terLninated with effect froa 15.12.1991. The applicants 

worked, in the said post on the basis of the appointaenit orders 

at Annexures B-i to B-7 and subseueritly their services cane 

to be terainated as per Aninexiures C-i to C-7 with effect fro.n 

13.12.1991 1  14th and 15th being holidays. Aggrieved by the said 

ternination, the applicants have coae up before this Tribunal 

seeking the aforesaid reliefs. 

3. The respondents, contesting the application have filed the 

reply wherein they have contended that as per the appointient 

orders the services of the applicants caiie to be teriinated with 

effect from 13.12.1991 and that the applicants cannot seek regula-

risation in the post that they were teaporarily holding and that 

the Goqeraaent Order dated 15.12.1989 produced at Annexure E 

a)plication is not applicable to the applicants. IT 
I (c 
)?( rasp deit have clai.ied that the applicants are not entitlE 

I,. 
Lto anyo! the reliefs sought for and as such the applicatic 

\C) 

\.k 
4is 1iab1e to be dismassed. 

\ 
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We have heard the learned coun&.l appearing for the partie: 

Shri C.N. Bhaktavatalu, le.rned counsel, appearing 

the applicants sunitted that the caseof the applicants her 

is si.nilar in all respects to thn cases of the applicants 

A no.15 to 21 /91 which C:fl9 to be: disposed of by this Tribu 

by order dated 7.3.1991, 	copy of which order has been produ 

at Annexure F. He suhcth:te3 that he is not pressing the first 

relief sought for by the applicant.; ie., the relief of quashing 

of the orders of terninat on and f :r reinstatanerit of the appli-

cants retrospectively fro i 1 3 • 12.1 191 with continuii:y of service 
, 

back salary and all other benefits and he also suhaitted that 

the applicants only seek the reli f • si.nilar to the one granted 

to the applicants in A N.,i 5 to 2 /91. It was, therefore, ure3 

for the applicants that a directio i nay be issued to the respon-

dents on the sae lines as per t e directions given in A No. 15 

to 21 /91. Shri M. VasL1 ieva Rao, learned counsel appearing for 

the respondents While not: disputi g that the case of the appli-

cants herein is si.cdlar to the ca es of applicants in O.A. No.15 

to 21 /91, suhaitted that there ae no vacancies as on today in 

which the applicants ca L be accc:. aodated in Group I) posts and 

he also suhnitted that ha has no objection for disposing of the 

application on the sae lines a A No.15 to 21/91 c&ae to be 

disposed of. 

5. 	A No.15 to 21 /91 had been filed by the applicants therein, 

represented by Shri Bha±avatsalL, who is also appearing for the 

applicants herein and azii can be seen froa the copr of the order 
produced at Annexure F sinilar contention had heen raised on 

behalf of the parties in t1he saLd O.A. 	No.15 to 21 /91 and this 

4 . 
Tribunal held that the applicani:s therein were not entitled to 
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the first relief sought for which is akin to the first relief 

sought in the present application and that the only direction 

that can be given was one directing the respondents to consider 

the cases of the applicants for absorption in the vacancies to 

Group D posts arising in future and absorb thèn in such vacancies 

as and when they arise in accordance with the prescribed procedure. 

As we have already pointed out the applicants are not entitledto 

the first relief sought for in the application and. rightly that 

relief has not been pressed before us by the learned counsel 

for the applicants. Having regard to 'the cases of the applicants 

herein whose cases a. similar to those who had filed A No.15 

to 21/91 it will be proper in the interest of justice to dispose 

of this application by giving a direction similar to the one 

given by this Thibunal in A No.15 to 21/91. 

/ 	6i 	above reasons we allow th4se application in part 
, 

t>4iespondents to consider the cases of the applicants 

G)( foi ahór.>tinbjJn the vacancies to Group D posts, arising in 

O f u f' 
tre an34hsorb them in such vacancies as and when they arise 

1 
\ 	 •_4__•  -,.- - 

with the prescribed procedure. No costs. 

I 

sd - 
13 i? (2) 	 S  -S ' 	 M4BER(J) 

bsv 

TRuE COP( 

SECTION OFCE 
t1AL AOMY1STATVE TUWAL 

ADDITWfL ICH 

AGILUL 


